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Door Sanchar Bhavan, Nampally Station Road,
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]
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The applicants have filed this 0.A,, question-|

ing the Order No.27-2/94-TE%I

|
{Annexure I Page 6 to the OL,A

PIS/AEAS/WOS/TAS 2fﬂfere give]

‘promotion to the cadre of J?C

ing the promotional opportuni

employees. They have fileg
) |

that the applicants are entit

|
| |
| |
I dated 18-4-1994

.) whereby the cadres of

n 35% quota for
s. They are question-,

ties of the other

this 0.A., to declare

%ed to be treated as a

walk=1in-group. along with PIS/%EAS/WOS/TAS and

gntitled to bé sent for JTQFt
i
+0 the Posts of Junior Teleco

consequential benefits by Hol

respondents in excluding themifrom treating as walk-in-
group along with FIS/AEAs/WOS/TAs vide letter o

| |
No. 27-2/94-TE-III cated 18-4%:1994 of the Department

1

of Telecommunications as iﬂl_
. . - '

natory and violative of Artic

Constitution of India,

raining for promotion
m Cfficers with all

ding the action of the !

gal, arbitrary, discrimi-

les 14 and 16 of the

During the course of
|

31 )

- :
counsel for the respondents brought to our notic?/this

0.A., 1s covered by the decis

In the said O

in 0.A,298/95.

as under:

e

rguments,mthe learned

ek

ion of this Tribunal

|
.A,, this Bench observgd
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"The Recruitment Rules ha¢

e

been introduced by the

Government on the basis Qf the work involved, the

nature of duty to be perfo%med'and the respeonsibilities

ol
to be shouldered. The feeder cateqories for conside-

) . . b ‘
ration for promotiorn are to be done on the above

b
I
I

classification. If there

are more than one feeder

categoryz then it is for| the departmental authorities

to decide the appointment

of vacancies to each group/

category by earmarking certain percentage for each

group/category. The Departmental authorities also

|
have got the right to figl

£
without earmarking any per

up the vacancies then

centage to any particular

feeder category. .The deEi ion taken in this

connection has to be trea

as held by the other Benc

ted as a policy decision

es of this Tribunal. Hence,

we refrain from making ani’observations or any

directions in this connebtion. We feel that there

|

is no arbitrariness in prlbldlng the benefit of

walk~in-group to certain
|

¢ategories of officials

who were actually in the higher cadre than the

cadre in which the applicants are working.X%

Since we have formeb an opinion that there

is no arbitrariness or ilr

egularity in the impugned

letter dated 18-4-1994, we| do not feel it proper to

consider whether the O

;

|

A

|
of necessary parties.' %L

is bad for non-joinder

ITn this view of thel matter, there are

grounds in this 0.A., to |interfere with the
I




impugned order. Hence, the 0.A., iis dismissed.

. I
There will be no order as to costs.i
|

o

,;;’1;;ﬁjmember (J)
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Date: 31==12--~1597.

Dictated in open Cou

5585.

"
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R.RANGARAJAN,

. Member (A)
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Cepy to:

te

2,

4.

Se
6,

[N

8.

The Directer General, Talecommunications,
Sanchar Bhawan, New Delhi,

The Chief Gensral Nanagar; Telecomnunications,
Doersanchar Bhavan, Rampalli Station Road,
Hyderabad,
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One cepy te Mr.K,Venwateswara Rao, Advecate,CﬂT,Hyderabéd.

One copy te MNMr.N.,R,Devraj,Sr.CGSC,CAT,Hyderabad,

One copy to HBSJP (M)(3),CAT,Hydsrabad,
Ona cepy te D.R{A),CAT,Hyderabad,

One duplicate copy.

YLKR

¢ B



TYPLD BY CHECKED BY

IN TEL CEam RAL ADp TNISTI\ALI\IL TI\IBUNAL
BYLERABAD BENCH o7 HYDERABAD

DATED: 3| ~j2 ~1993
ORDER/JUDGMENT ¢

Moo /KonL/Coano,
in
O.4.Nc. 280(9 7
T.h.No, Cw. b ' )

Adnitgted ang Interim dlrectlons
Issugqd,

Alloleg
Disposed of with direction °
DiSmissed.

Dismissed as withdrawn

Dismi\sse g for Default,
Order d/Rejected.

I as to costs,

;ﬁgh gfawor
Central Admiru

ve Tribunat

ot (DESPATCH

T2TIAN 1000 gt

prgry RrvedYE
' 3 cH !
YR ABAD BEN )

.





